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CIJTTACK BENCH, CUFt'ACK 

ORlG LNAL APPL ICATIO.N NC). 436 OF 2008 
Cttack this the 4day of December, 2008 

C(i)RAM: 

Hon 'hc Mr. Justice K. Thankappan, Judicial Member, 
& 

Hon ble Mr. C.R. Mohapatra, Administrative Member 

Jatiridra Kumar Sahoo, Son of Late Rahunath Sahoo, aged about 35 years, At-
Kharamani, PO-Silia, PS-Barchana, Dfst-Japur , Applicant 

By the Advocafe(s 	 (' ID .ena. 
S. Behera 
Si-;. Mohapatra 

Vs. 

th 	heI .  unon of ludia, 	resen  	 , E.Co. Railway, 
Chandraseitharpur.lliubaneswar. 

The Chief Personnc Officer, E.Co. Railway. Rail Vihar, Chandrasekharpur, 
Bhubaneswar. 
ihe Sr. Sewor Div;sona1 Personnel Ofher, L.Co. Raiwav, Khurda Road, P.O. 
Jatni, DistKhurda, Pin-752050. 

I . The Depu 	Chief 	O.(ricer (Rect.). E.Co. Railway, Rai Vihr,
al  

Respondent(s) 



H0N 111 EMRJLSTICE K. i}IANKAP1MEM.BERJ 

Ag-;rieved by his non selection to the post of Jr. Trackman and 

b elp I. ul pursuance to the .lniiovment Notice No ECoRIRRC;D/2006/0i 

dated 2.8.10.2006, the applicant has filed this 0rginal Apph cation under Section 

) of the Central Admin istratie Tribuna.! s Act,, I 985. wi crem he 	prayed 

a direction that the evlu aation of answer sheet through private acnc being 

heyond rules is rionest in the eye of law and t1iereftre the on tire select;on is void 

atmiho . It has also atteniatively been prayed for issuing a. direction to the 

Respondents to deeare the applicant 

 

"-'Joce~zsfid in the writi en test. 

2. Iti e tactsdig 	tilihUA 	ie ae that in ptruanceog 	 fn  

of the Employment Notice INo.ECoR/RRC!f); 2006 101 dated 28.10.2006 the 

applicant submitted application to the post of Jr. Tradcman and Helper J. in East. 

Coast Railway. As per the notification the minimum educational qualification 

fixed as VIII standard pass and the candidate has to appear tr the 

written test and physical efficiency test followed by a medical examination. It 

is also stipulated in the notiticat.on that th cse who obtam qualifying marks ifl 

hc written examination, would only be called for physical efficiency test. 

Vurh er, it is stated in the advertisem ejit that the in arks obtained n the wrtt.en 

examination will determine the iert Order. However, after the written test, 

the name of the applicant dd not appear in the website or in the result so 

published after the written est was over. .1-i ence. the applicant now submits 

that since the minimum educat oriaI qiahhcation was preserbed as pass of 

VIII stan dard, he being a Graduate was hopelut to get through the examination. 

'Out because of the method of e aluation of
.
the answer sheets he was uot found 

successful, and hence lulustice was meted out to him. lrther, the applicant 

submits that as there was onl play ui coi uuc ing the written test... ne could not  
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of 	 ion of 	ha, The 

case of the applicant is that being a member of O1C' was cpected to be 

clected for the. post, and hence he has prayed that this Tribunal should 

jut erfere and declare the entire written examination and the process of 

I 	It I 	(1 	t 1 I 	 I 

r taIImIQ ti ( 	s'ci ppeai;ug or the apiirit and 

rnsiiig the materials placed betore this 1rninai, the question to be decided is 

	

ettier tfl e 	ntention s of the aupt eant outd be consictere1 by Ui is: Tribunal 

under  	1 	. 	 t ite  	TheSection 1)0 the ( entra! 	ns  	t.  

lurther qu 4ion o ne con oered s wb ner the. app Ii cant is usi dice in 

approach Irig this I nuuna.l chat1 ergin, the selection made by the auth ontIes or 

not. fhe main elam of the applicant ;s that ne being a raduate was hopeini 

that •ie_ would co, 	out s'uccesstul in the vntteu tesi. but as the test was 

conducted tth maya tide niten ion to eiscarc we apph:.ant. hi name 1.41 not 

	

t 	 e 	rtn exmtio appear in he result of th 	 the  

c 	a 	elberately designed y the authorities to conduct theapp 	 s 	i  

written test in such a manner so that the cau idates. except those be1onung to 

State of io i.di1 II 
•. '''I  

r 

4. }Iavim4 rcard to the above n 	 we arre nt IJIClIPed to 

ases the nieth od of cendu ctin the wr;tteu test or the procedure followed by 

the authont es in conducting the I est with Inn ited I ursdj ctton of this Tribunal, 

as provided under Section 19 of the Central Admnstrative Tribunal's Act, 

I 98 	Apart from that, to prove in ala tide the applicant has not produced any 

su 	 m 	 afde.bs 	e. 	 p 	r 	 a  

Apart from the abw e. the applicant has not impteaded any of,  the functionaries 

name as resi  on tent, except ma imig a bald in I ga hen of inalati de and 

therc.t'bre a is n ot nioner fur this Tribunal to unip to a conclusion. 1esides, 

the urisdicti en e he t'ribin a! iS very limited to interfere where the process of 
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havMg aeepted the maiinei of seeeton is now est oj.ped from caening he 

une ailer ecoinr;g unsieesstiit. 

. in the hght of the above diisions. this Tiibunal is of the view 

that this Orig;na Application is devoid o any merit and accodindv the same 

.3;. 	 i 41. 	 ..-... l 	uiSTfliu di tilc Uifli iOu 	 ii.,ei t. 	iui flu.) ordler as to 
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